
eFIR No. 004584/2021
State  vs   Vikrant @ Vicky

U/s 379/411/34 IPC
PS Prashant Vihar

08.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Vikrant @ Vicky.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for accused Vikrant @ Vicky.

It  is  submitted  on  behalf  of  accused  that  he  is  in  JC  since

08/04/2021 and he is falsely implicated in the present case.  

Per-contra, Ld. APP opposed the bail application.

Heard.  Record perused.  Reply of IO perused.

Perusal of IO's reply shows that the case property has already

been recovered.  The accused has already spent considerable time in judicial

custody and the co-accused in this matter has already granted bail.  The trial

will take its own time and no fruitful purpose would be served by keeping the

accused in JC.  Therefore, accused  Vikrant @ Vicky is admitted to bail on

furnishing bail bond in the sum of Rs. 15,000/- with one surety of like amount

subject to the following conditions:-

1. that accused shall appear on each and every date as and when called

upon. Cond...
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2. that accused shall not tamper with the evidence in any manner.

3. that  in  case  of  change  of  his  residential  address,  accused  shall

intimate the Court about the same.

Copy  of  this  order  be  sent  to  Ld.  LAC  for  accused  through

electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/08.05.2021



eFIR No. 225/2021
State  vs   Ved Prakash Tripathi

U/s 365/34 IPC
PS Prashant Vihar

08.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Ved Prakash Tripathi.

Present: Ld. APP for the State.

Ld. Counsel for accused Ved Prakash Tripathi.

It  is  submitted  on  behalf  of  accused  that  he  is  in  JC  since

30/04/2021.  Ld.  Counsel  for  accused  submits  that  the  victim  and  the

applicant/accused  are  acquainted  with  each  other.   The  victim voluntarily

accompanied the applicant/accused to Gorakhpur on 23/04/2021.  It has been

further submitted that the informant / father of victim was aware about the

facts and was constantly in touch with the victim.  Further, it is argued that the

applicant/accused has been falsely implicated in this case and he was not even

named in the FIR.   

Per-contra, Ld. APP for the State opposed the bail application.

Heard.  Record perused.  Reply of IO perused.

Perusal of FIR and the reply of the IO reveals that the victim was

abducted on 23/04/2021.  Further, with the help of technical surveillance and 

Contd...
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CAF record the victim was recused from Gorakhpur  on 29/04/2021.   The

victim in his statement to the police has stated that he has been forcefully

abducted by the applicant and thus it appears that the prima facie case is made

out  against  the  applicant.   The  allegations  leveled  against  the

applicant/accused  are  of  serious  nature.   Further,  the  applicant/accused  is

stated to be known to the victim and informant and hence the likelihood of

influencing the witness or tempering with the evidence cannot be ruled out.

The investigation is at the initial stage.  Accordingly, at this stage, no ground

for  bail  is  made  out.  Therefore,  in  light  of  the  reasons  stated  above,  the

present bail application stands dismissed.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/08.05.2021



eFIR No. 225/2021
State  vs   Pankaj Kumar Mrigwani

U/s 365/34 IPC
PS Prashant Vihar

08.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Pankaj Kumar Mrigwani.

Present: Ld. APP for the State.

Ld. Counsel for accused Pankaj Kumar Mrigwani.

It  is  submitted  on  behalf  of  accused  that  he  is  in  JC  since

30/04/2021.  Ld.  Counsel  for  accused  submits  that  the  victim  and  the

applicant/accused  are  acquainted  with  each  other.   The  victim voluntarily

accompanied the applicant/accused to Gorakhpur on 23/04/2021.  It has been

further submitted that the informant / father of victim was aware about the

facts and was constantly in touch with the victim.  Further, it is argued that the

applicant/accused has been falsely implicated in this case and he was not even

named in the FIR.   

Per-contra, Ld. APP for the State opposed the bail application.

Heard.  Record perused.  Reply of IO perused.

Perusal of FIR and the reply of the IO reveals that the victim was

abducted on 23/04/2021.  Further, with the help of technical surveillance and 

Contd...
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CAF record the victim was recused from Gorakhpur  on 29/04/2021.   The

victim in his statement to the police has stated that he has been forcefully

abducted by the applicant and thus it appears that the prima facie case is made

out  against  the  applicant.   The  allegations  leveled  against  the

applicant/accused  are  of  serious  nature.   Further,  the  applicant/accused  is

stated to be known to the victim and informant and hence the likelihood of

influencing the witness or tempering with the evidence cannot be ruled out.

The investigation is at the initial stage.  Accordingly, at this stage, no ground

for  bail  is  made  out.  Therefore,  in  light  of  the  reasons  stated  above,  the

present bail application stands dismissed.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/08.05.2021



FIR No. 44/2021
State  vs   Sumit
U/s 356/379 IPC

PS Prashant Vihar

08.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Sumit.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for accused Sumit.

Perusal of record reveals that accused Sumit is already released

in the present case vide order dated 10/04/2021 of Ld. Duty MM.

At  this  stage,  Ld.  LAC for  accused submits  that  he  wants  to

withdraw the present application.  Heard.  Request allowed.

In  view  of   this,  present  application  stands  disposed  off  as

withdrawn.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/08.05.2021



FIR No. 004584/2021
State  vs   Nitin Yadav

U/s 379/411/34 IPC
PS Prashant Vihar

08.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Nitin Yadav.

Present: Ld. APP for the State.

Sh. Anirudh Garg, Ld. LAC for accused Nitin Yadav.

Perusal  of  record  reveals  that  accused  Nitin  Yadav  is  already

granted bail VOD 29/04/2021.

At  this  stage,  Ld.  LAC for  accused submits  that  he  wants  to

withdraw the present application.  Heard.  Request allowed.

In  view  of   this,  present  application  stands  disposed  off  as

withdrawn.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/08.05.2021



e-FIR No. 0046/2021
State  vs   Rakesh @ Bigada

U/s 379/411 IPC
PS Prashant Vihar

08.05.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC  and  other  matters  are  being  adjourned  en-bloc.

Fresh charge-sheet received from filing section. It be checked

and registered as per rules.

Present: Ld. APP for the State.

Accused Rakesh @ Bigada is stated to be in JC.

Put up for consideration on 31/07/2021.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/08.05.2021


